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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
 PRINCIPAL BENCH  

NEW DELHI 
 

P.T.No. 100/101/2020  
This the 4th  day of August, 2020 

 
THE HON’BLE MR. JUSTICE L.NARASIMHA REDDY, CHAIRMAN 

  
 

Raj Kumar Prasad, 
S/o Late Sh.B.Mahto, 
Age : about 51 years, Group ‘C’, 
R/o 32-A, Gali No.5, Press Enclave 
Sunday Market, Vikas Nagar, 
Uttam Nagar, 
New Delhi - 110059           … Applicant 
 
(By Advocate : Mr.Sachin Chauhan) 
 

Vs. 
 

1. Union of India,  
Through Defence Secretary, 
Ministry of Defence, 
Govt. of India, 
South Block, 
New Delhi – 110011. 
 

2. Chief of Air Staff, 
Air Headquarters, 
Vayu Bhawan, 
New Delhi – 110011. 
 

3. Commanding-in-Chief, 
HQ, Central Air Command, 
Bamrauli, Allahabad. 
 

4. Commanding Officer, 
Headquarters, 
Central Air Command, 
I.A.F., Station, 
Bamrauli, Allahabad.   … Respondents  

(By Advocate : Mr.Y.P.Singh) 
 

---- 
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ORAL ORDER 
 

{As per Hon’ble Mr. Justice L Narasimha Reddy, Chairman} 
 

----  

 This application is filed with a prayer to transfer the OA.198/2015 

pending on the file of the Allahabad Bench of the Tribunal.  The applicant 

contends that he filed the OA at a time when he was serving within the 

jurisdiction of the Allahabad Bench and in the recent past he has been 

transferred to Delhi.  It is also stated that the matter is covered by the 

judgement of the Principal Bench. 

 2. Heard Mr.Sachin Chauhan, learned counsel for the applicant 

and Mr.Y.P.Singh, learned standing counsel for the respondents. 

 3. It is no doubt true, that the OA deserves to be transferred to 

Principal Bench, once the applicant was transferred to Delhi.  However, it 

would be difficult for transmission of the record to the Principal Bench.  

Apart from that, the respondents would find it difficult to arrange another 

counsel or to brief him, since the matter is at the stage of disposal.  The 

learned counsel for the applicant Mr. Sachin Chowhan can be connected 

online to the Allahabad Bench and the matter can be required to be taken 

at the earliest. 
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 4. Therefore, PT is disposed of directing that the Registry of the 

Allahabad Bench shall list the OA 198/2015 at the earliest and not later 

than 10 days from today and at the time of hearing they shall arrange for 

connecting the learned counsel Mr. Chowhan, in the Video Conference.  

 
 
 
 
         (JUSTICE L. NARASIMHA REDDY) 
                CHAIRMAN    

  
 

 sd 

 

 


